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10.  We have heard the learned Authorised 

Representative of the Assessee as well as the learned DR and 

considered the relevant material on record. At the outset, we 

note that the JAO, Ward-11(1), Hyderabad has issued notice 

u/sec.148A(b) on 17.02.2023 and, therefore, passed Order 

u/sec.148A(d) as well as notice u/sec.148 of the Act, both 

dated 27.03.2023 as under :  
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11.        Thus, it is clear that the notice issued 

u/sec.148A(b), Order u/sec.148A(d) and notice u/sec.148 

for reopening of the assessment were issued by the 

Jurisdictional Assessing Officer, without following the 

procedure as per the National Faceless Assessment Scheme 

prescribed u/sec.144B read with Section 151A of the Act. 

An identical issue has been considered by this Bench of 

Hyderabad Tribunal in the case of Vijay Kumar Kamdar, 

Adilabad vs., ITO, Ward-1, Adilabad (supra) in Para Nos.7 

to 9 as under :  

 

“7.  We have considered the rival submissions as 

well as relevant material on record. The Assessing 

Officer has issued notice u/sec.148A(b) of the Act on 

03.03.2023 which reads as under :  
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7.1.  Thus, it is clear that the said notice was 

issued by the Jurisdictional Assessing Officer. 

Thereafter, the Assessing Officer passed an order 

u/sec.148A(d) dated 22.03.2023 by holding that “he 

has satisfied that it is a fit case for issue of notice 

u/sec.148 of the Act”. The same is reproduced as 

under: 
 

     

www.taxguru.in



 
14 

ITA.No.1728/Hyd./2025 
 

 

 

www.taxguru.in



 
15 

ITA.No.1728/Hyd./2025 
 

 
 

7.2.  Thereafter, the Assessing Officer has issued 

notice u/sec.148 of the Act dated 23.03.2023 which 

reads as under:  
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7.3.  It is manifest from the above notice as well 

as the Order u/sec.148A(d) of the Act that these 

proceedings were conducted by the Jurisdictional 

Assessing Officer and not in the Faceless manner as 

prescribed under the Income Tax Act. At the outset, we 

note that an identical issue has been considered by the 

Coordinate Bench of ITAT, Hyderabad in the case of 

M/s. Pitti Holdings Pvt. Ltd., Hyderabad vs., ACIT, 

Central Circle-1(1), Hyderabad in ITA.No.450/Hyd./ 

2025 for the assessment year 2018-2019 vide Order 

even date wherein the Tribunal in paras 5 to 5.2 of it’s 

Order held as under :  
 

 

“5. We have heard the Learned Authorised Representative 

and Learned Departmental Representative on this issue 

which is pending adjudication before the Hon’ble Supreme 

Court.  Ld. AR has relied upon the judgment of Hon’ble 

jurisdictional High Court in the case of Kanakala Ravindra 

Reddy Vs. ITO 156 taxman.com 478 and submitted that the 

impugned reassessment order is not valid and liable to be set 

aside.  Having considered the rival submissions as well as 

relevant material on record, at the outset we note that the co-

ordinate bench of this Tribunal in the case of  Kanakala 

Ravindra Reddy Vs. ITO (supra) has considered an 

identical issue vide order dated 04.09.2025 in para Nos.9 to 

16 as under :    
 

“9.  We have considered the rival submissions 

as well as material on record. In the case of the 

assessee, notice u/sec.148A(b) was issued on 
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21.02.2023 by JAO. For ready reference, the same is 

reproduced as under :  
 

10.  Thereafter, the AO also passed an order 

u/s 148A(d) on 29.03.2023, wherein, the AO has 

recorded that, despite sufficient time allowed to the 

assessee in accordance with the provisions of section 

148A(b) for compliance to the show cause notice dated 

21.02.2023, there is no compliance on behalf of the 

assessee to the said show cause notice. The AO 

decided that it is a fit case for issue of notice u/s 148 

of the Act and consequently notice u/s 148 was 

issued on 30.03.2023 as under : 
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